TI TEM NO. 3 COURT NO. 5 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

CRLMP. NO. 10459/2006 in CRIM NAL APPEAL NO(s). 1068 OF 2006

KAl LASH GOUR & ORS Appel | ant (s)

VERSUS

STATE OF ASSAM Respondent ( s)

(for bail and office report ))

Date: 17/05/2007 This Appeal was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE B. P. SI NGH

HON BLE MR, JUSTI CE H. S. BED

For Appellant(s) M. Azim H Laskar, Adv.

M. Abhijit Sengupta, Adv.

For Respondent (s) M. Avijit Roy, Adv.

for MS Corporate Law G oup, Advs.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Counsel for t he respondent - State submits t hat he
not yet

has



recei ved instructions.

Having regard to the facts and circunstances of the case, we all
ow

this application and direct t hat t he appel | ant No. 1 (Kai |l ash
Gour) may be

rel eased on bai | upon hi s furni shing bai | bonds and sureties
to the

satisfaction of t he Trial Court on t he ground t hat he is
suffering from

par al ysi s.
(A ay Kr. Jain) (Vv
i jay Dhawan)
Court Master C

ourt Master



